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(ii) The Sugar (Price Determination)
Ninth Amendment Order, 1970,
published in Notification No.
G.S5. R, 1100 in Gazette of India
dated the 24th July, 1970.

[Placed in Library. See No. LT—3947/70]

Annual Report oF Coar MiNes Lanour
WeLFARE ORGANISATION

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA-
NATH ROY) : 1 beg to lay on the Table :

(1) A copy of the Annual Report on the
activitics of the Coal Mines Labour
Welfare Organisation for the year 1967-
68. [Placed in Library. See No. LT—
3948/70].

(2) A statement showing reasons for delay
in laying the above Report. [Placed in
Library. See No. LT—3949/70].

13.05 hrs.
PUBLIC ACCOUNTS COMMITTEE

Hunprep aND TWENTY=THIRD REPORT

SHRIMATI SUCHETA KRIPALANI
(Gonda) : I beg to present the Hundred and
twenty-third Report (Hindi and English-
versions) of the Public Accounts Committee on
Excesses over Voted Grants and Charged
Appropriations as disclosed in the Appropria-
tion Accounts (Civil), (Posts and Telegraphs),
(Railways) and (Defence Services) for 1968-69
and action taken by Government on the
recommendations contained in the Eighty-
third Report of the Committee.

ARREST OF MEMBERS
(Sarva Shri Ishag Sambhali and S. M. Joshi)

MR. SPEAKER : I have to inform the
House that I have reccived the following
wireless message, dated the 12th August, 1970,
from the District Magistrate, Muzaflarnagar :
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“Shri Ishaq Sambhali, Member, Lok Sabha,
has been arrested for apprehension of breach
of peace to-day under Sections 151, 107 and
117 (3), Criminal Procedure Code, at Mu-
zaffarnagar and lodged in the Muzaffar-
nagar Jail by Sub-Divisional Magistrate,
Muzaffarnagar, Magistrate First Class.”

I bave also to inform the House that I
have received the following telegram dated
the 12th August, 1970, from the Deputy
Superintendent of Police, Sadar, Purnea :

“I have the honour to inform you that
I have found it my duty in the exercise of
my powers under Section 54 of the Criminal
Procedure Code to arrest Shri S. M. Joshi,
Member Lok Sabha, for leading an unlawful
assembly and causing trespass on the land of
Shri Ram Awtar and others of Rupsuli, Police
Station, Purnea, under Section 144/447
I. P. C. Shri 5. M. Joshi was accordingly
arrested at about 10.00 A. M. on the 12th
August, 1970, and is at present lodged in
Purnea Jail in Bihar.”

BUSINESS ADVISORY COMMITTEE
Firry-SecoNp ReporT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : Ibeg

to move :

“That this House do agree with the
Fifty-second Report of the Business Advi-
sory Committee presented to the House on
the 12th August, 1970.”

SHRI S. M. BANER]JEE (Kanpur) : Let
us have a three hour discussion on the reports
of the Scheduled Castes apd Scheduled Tribes

tomorrow,

st gemA SN (3r9E) - §@1F
AT W TG A A AT JIE K qrw
AT § gqH WITgd A7AT 9T A CF wAf
¢, wa% graey 7 & frdga &< [gar g



251 B. A. C. Report

[ =t woma i< qrey]

& st =z @ & ag ArgeEw gwifaa
gt ar W@y & A gawr faar adf @r
gxr g1 wu frdga 3 s o gow fag
1§ gag fasifa 518 f& a9 ad=
1 AGF gHT 9T a1 faar amomrn
gz ¥gr g fear war & 9z avEw
Fadgt S WA zard g @ g
/IgT F1 qar A7 230 8, afaare qgT A
HTFT AT F9 W § A1 agi 990 A"
gLz q 3T AL g |

ot awoA warw (fgon faedt) @ &
TS gwga Fa g % aua fesg FT
faar s

weaw wERa : zges F1EE At
®Y ot fearE & aX 9w 9T Jragy 99
@ 2, 3g% fag g7 ag Tar 1 sEEr
awg ¥ 4z gAT &1 4g WX 9 A1 A14
TR

=it ®o o ;AW : ATH AT FA AN
fax F1q F73 § qAqz A AIYFT TE
siwere &1 f@iE 98 9 qra sz §, F
qR 481 g | d% uARaT @ H 97 @
# 99 9T QA FE 9 A qGH AT FA
Fear §'°

sft fary wex |0 (AGEAT) ¢ F sEE
gy F@T g | WA aga fawarfear

ARG

svam wgvaw ¢ o7y fafsa geang-
FQ FHA AW qg 1@ IaT% or AT 9aEH
ZAA LEAY WIAT AT ¥ AW A wEwI
fegem @var & 1 fafode qeargerd
XA 3 fOR @ g @39 W 9w
%1
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st |o dYo qAAt : A7 w2 faga g%
far fFrm &1 g8 91 fasam a8
g vy 9T aF qg g, ag § i wgar
g | & or9d AsqES FIeE F WizAl ¥ gia-
g 7 fAded sem fF ¥ dT geraT
XFAAEF AT

st fra araw (35d1) 7w sEEY
agf W 5EY E

st olie fog (<rgAw) @ a9zt 9
#gd & T8F §F Fad £

weny wgIEa : ag 727 4:qfzq waan
B oTEd A A N gy Al FEw
AFAT E

=1 farxr @7 W wery AR, qf
fgazor sretAT F Ak G 49 g9 @ﬂ'}
arfed

seam AgiEg : s@ are § fafsag
erargad #9203 fawifra 9 g g
IaFt IO & T 7 GEATFT A |

SHRI B. P. MANDAL (Madhopura) : Sir,
I beg to move :

“That the Fifty-seccond Report of the
Business Advisory Committee be referred
back to the Committee to reconsider its
decision regarding cancellation of lunch
hours and sitting on Saturdays.”

& arqwr ema g9 fQid  oargwm
3 A 4 Y a7 faaar wrgar g

Item 3 says :

“The C ittee also rec d that
with effect from Tuesday, the 18th August,
1970, till the remainder of the current
session there may be no lunch hour and the
House may sit from 11 A.M.to6P. M.
without any break.”
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Item 4 says :

“The Committee further recommend
that the House may sit also on Satur-
day, the 22th August, 1970, for the tran-
saction of Government business.”

dqzr wwA ® fedr N sl &
fag faar eiz-fod &8 #zar gieaa g
gu @ gyt & wfe-wgfe adf §, «r
W g T A FWFATA 4 | 79 A7
frqie @ &9 qrav &1 HE@T  FIT F1 AT
fawifea & 0 &, & gomr fadig s
g #aar g fs za frnd #1 fafadg
wgargadt #ad ¥ qafaa ¥ fag aow
= faar a7

SHRI S.”M. BANERJEE : This was dis-
cussed in the Business Advisory Committee.
Government wanted 34 hours for the Govern-
ment Business. We want to have full dis-
cussion on the land agitation goingon in the
country. We want 10 hours, minimum.

SHRI RANDHIR SINGH : But why
should you grab the lunch hour ?

SHRI S. M. BANERJEE : It was done
unanimously and I may inform my hon.
friend Mr. Mandal that till 1967 we had no
lunch hour. Members were attending to their
duties without any lunch hour. If we want
to have full discussion, either the session must
be extended or we should forego the lunch
hour. That is the only solution.

ot aegA T T (PETA)  TAFT
aiga, & 98 979 F 919 q FIAT IgAT
gfF & oAt IgI ar-anw FT A
%t agfaaa & fag @ mar &1 @ fag
T HTET FT TG T@AT ATMEA 1 JAT
TIT qFIAT &, A AFAT ArgAe fAw &Y
frat alF g a1 g5 & AT ATy
BT FeAT A1 gar & F1 FE G-
&z q1q1 & are § qaAdz €, N qrowr
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Y, qaswz femd radt &1 oW 1 &%
% ggr WA & A fErmaa @ a
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faar s
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SHRI RANGA (Srikakulam) : My hon.
friends seem to be anxious to have this land
grab move discussed. We arc also extremely
anxious that not less than two days should be
sct apart for the discussion of this most un-
healthy and most dangerous anti-social move
which so many of our friends have indulged
in. (Interruptions) We want a discussion on
this matter so that we could expose the anti-
social moves made by these friends,

At the same time, we do not want the lunch
hour 1o be dispensed with at all. If Govern-
ment are really seriouws about discussing this
anti-social move, then let them extend the
session, if need be, by two or three more days.
Let us know whether Government are really
tincerc and serious about fighting this dan-
gerous move and this banditry that is being
carried on and which is being abetted and
supported by so many of our friends here,
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st woew wevw  (afaor fredt)

weqe wakaw, Az Aw & fr wa fafadg
qRArTEr el Hag g garar fw
q g HTAT F 77 FT LG AWT T90AT
oA, aiIfs gn $@ 91T FW F NG |
9 T@ 2039 o g2 Gagar Brar Tar
fr arggfas sfagi qeas foavd & aqg
#r drg 92 & faar o gw sgwr
fata 78t &\ @fFa 91 zrew- daw &
FATAT [GT B, AT qg A I | TN
fad smod fad vear ag g fear &
199 & 39T & fga ot qua 1 agrey
AT a1 FAasefza Fadra &1 afFamzd
FASYS qAITT | F4 fafarqg gzaigadr
FHE A o haar frar g, gE wEE
gagawear qifgd, ai=g srgafaa sufaqi
gEaeEl ST N 92 aF AT F FO0
%9 gI39 T HTH §HY 9T @eH AET Z1T)
Ia% a7 sewr faqie Fwar =fgd
deda F a § fegsma g arfer
afsa =t sF@ @ F oqwa w@
98 FAT ATfEY YT IAF arg fFaT 9T
fegwma &1 @ar fgy

st mgad @@= (ewid) : seqw
afieg, sifgfama & X F Fuw Mwa
wFAagfEa § 1 gEs FAaE &1
fear @y YT 9 w1 AT T P F
fad agr fgar @y

ot freerr |1 (waad)) : fazges
Freed fagax &1 feqid 9 feasaa
& fax oY awg agran @ar g, 99 9T gw
U qgT 2 afFq W oF o yfm
faazor segtAa 99 Tgr &, IFF A A
W @I § g fa=wie g@ar wfgmr
Iq A FT g4 F oAy qre 3w A
oF X ATH T €1l 7T fagr mav
gl fregarfeat a1 € &1 " a1
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9T To dro H Fr WETAT FT AT WA
gt mar g1 (sowamA) 34 fawg 9T w4
&t Tzq g wifg¥ ) gR @z ¥ aw
Fgar 93ar & {5 oF o # = < o
ffgra Jar #Fgay @ AT ¥ g9
gF1¢ & fRam-faadt o g #x @ €
(waaam)

g grar g 5 g S 99
aafa qISTAT T AZH  F1 @A FI FY
dmir ®T W AAT WERT TZ AR
%1 fF 4Y g-adfa Fiar 97 F9 939
Fkill

SHRI H, N. MUKERJEE (Calcutta
North East) : I have a feeling in regard to the
lunch hour. After all, it was after a great
deal of experience that it was decided to have
the lunch hour and to abrogate it now does
not appear to me a very sound proposition.

In regard to the question of a discussion
about the land restoration movement. ...

SHRI RANGA : Land-grab movement,

SHRI H.N. MUKERJEE : Expropriators
hawve to be expropriated. The land has to go to
the tiller ; it has to go back to where it belongs.
Prof. Ranga has memories of the kisan move-
ment of which he was the founder. Land
goes to the tiller.

SHRI BALRAJ MADHOK : Land goes
to the tiller, not to the killer.

SHRI H. N. MUKERJEE : We therefore
say that there be a serious discussion of this
matter not merely an exchange of irrelevant
repartees and that is why the provision of 3
hours or so for this is a very ludicrous pro-

position.

Therefore, I feel that since we have so
much business to do, we shall need more time,
Yesterday I had the mortification of being a
witness to the manner inwhich the Government
got cold feet, and even though the desire of
this House to discuss for 20 hours and more
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a very important subject was very legitimate,
the Government gave in only at the very last
moment, and the Home Minister had never
been here to listen to the debate and left after
she rushed here to take part in the division—
all this, as I said, gave me a sense of morti-
fication yesterday. I realise that at this rate
we shall need more time.

Prof. Ranga has already suggested that we
should know beforchand whether there is
going to be an extension of the session of
Parliament or not because, on the face of it,
if the Plan is to be discussed, if so many other
things have to be discussed, you cannot very
well say ‘you go home on the 2nd September’.

SHRI SAMAR GUHA (Contai): I was
waiting because everytime I provoke you
only to serve as an advertisement for asprin,
I had written to you on what I have got to
say. But you did not call me or write to me.
Now how can I catch your eye ? If it cannot be
by writing or by being called, it can only be
by being serving as an advertisement for as-
prin.

Yesterday, at the Business Advisory
Committee meeting, I was also present. I
opposed the cancellation of the lunch hour.
But as other members were insisting, I did
Tegister my opposition to it.

I find that the discussion on land reforms
under rule 193 has been provided. I must
make it clear that it should be worded
differently ; it should be agitation regarding
land reform. If you say ‘land reform’, it does
not mean anything. We are witnessing in
this House a strange juxtaposition of political
forces, The Congress (R), the Congress (O),
the Swatantra and Jana Sangh have all ganged
together against this land satyagraha. For
the last 23 years, this Government trying to
ignore the tiller and now all of them have
ganged up together. Members of Parliament,
one after another, are getting arrested. More
than 10,000 of our friends have been arrested.
What are we here for if we cannot raise our
voice, if we cannot defend the honour and
liberty of our colleagues ?
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The discussion of the Reports of the
Commissioner for Scheduled Castes may
continue. But there may be a gap. Everyday
we are receiving reports of fresh arrests, Some
fricnds are calling this movement ‘land grab
movement’. Ifland is not to belong to the
80 per cent of our people, the agriculturists,
the tillers, to whom should it belong ? This
is a vital issue agitating the whole country.
Do I take it that it is not being taken up
because of the internal contradictions of the
ruling party ? Is that the reason for shelving
it ? If this House has any sense of the words
‘political urgency’, urgency of important
matters happening in the country, if this
House means to reflect this urgeney, I think
this issue, not in the form in which it is put,
but under the connotation of agitation for land
reform or land satyagraha should immediately
be taken up for discussion.

it swm AT weR (o) ;oS
qg1zg, & fag 11§ arat & ageq &
849 79 1 syrA fawrar wmgar ar
FNL AT FEF! @1 Frm N g wwi
16 7§, 1969 & eufrg &1 s@ fF aroy
9% 0T A ¥ afus g wr @ otz o
grama e #§ ag ¥ g Qo fw
dma &1 fagdr ¢ JM0 A T ), gmi-
WF @A F feafy @ goe S @
T, 158 THIT o 99f & waww ¥
H9z § 29 9T g9 g9 FT gHA & AR
ggaai &1 fawy a7 asard @ A K
AT § A TGAT FIAT AT § FF gy
a9 srafasar € 1

sgiaFs YR geear o ¢ T
fawg # aa mfeql & vz & famgs
mgaa g 5 FwrT &1 ek fag @t
F1q7 a9 qUfge 7 9 fagy 22 aw!
§ 397 agf a1 AN IgHr aforw g
tfraw I gfic ¥ 2 & gmam g
AT EEr g N Ad A ¥ wEw
T ¥ oo Afw gy aAwA ey
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[+ s T aredt]

§T4 | 3 ATRIAT GEAEE A AT @
g iggi sgar i & & ¥ A A
Traar Sfaa TE g | (swaeT)

SHRI K. RAMANI (Coimbatore) : Yester-
day the House decided unanimously to discuss
for 20 hours the Scheduled Castes Reports.
No useful purpose will be served by eriticis-
ing that. Secondly, I say that the three hours
allotted for the discussion land
should be extended to five hours because
everybody now says, the people who are
opposing and supporting it, thatit is the most
important thing. Let us see whether it is
democratic or undemocratic. We can  accept
the proposal of the Minister of Parliamentary
Affairs, giving up the lunch hour and in
necessary, not extending the days of the
Session but the duration of the daily sitting
by one hour, from € to 7 p. m.

reforms

SHRI SONAVANE (Pandharpur) : Before
the Minister of Parliamentary Affairs speaks,
I thought I should place my views before you
regarding the matter under consideration just
now. Last time the Housc was very gracious
and unanimously extended time upto 20 hours
for the discussion of this very important
subject. I thought some of my friends would
have been very glad because this topic has to
be highlighted throughout the country.

A suggestion was made by Mr. Samar Guha
that there should bea gap. I think that will
not be a proper thing to do. It should be a
continuous discussion. We are not prepared
to allow a gap. After that discussion we want
that what ever item is left should be taken up.

They are making a lot of noisc that so
many people are being arrested, but for
generations the Scheduled Castes and Sche-
duled Tribes have been arrested and molested.
1 think they should be helpful to us. Therefore,
we are not agreeable for a discumion bit by
bit. It should be continuous,

SHRI SAMAR GUHA : Ninetynine per
cent of the agriculturists belong to the Sche-

duled Castes. Their problem is the real pro-
blem.
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st tode fag (Azas) @ asre
AT, g A9 ¥ a¥ gaded gH A
g fr o AT AT Az @ AF FOe A
fea &7 ¥ &7 agg @1 Tfze aifF <=
1 & A FrAN E, IAFT &1 EfFwwm
2 3 AW & AN wFAGIA F | WAL AZ
qifew frar smaar @ g gadd fw gwl
% a2 gifgz € & a1 @ §g o
gt &1 wfFT ag 20 ST A w0 WE o
qg AT AT ATA F FE gEFAT F @
42 A5 faer € g5 avaga @ Ffaw )
ag A F1Er s Srfge o qrEr Sife-
gt 7 I 1 A9 A9 w5 @ 9 A
B399 uFges &1 fgar Wi ar gaF Frf
vHY AT AN R 1 gAT AT TAF GIW &
arafaest & &t Frgfacel & ad waf
g g @A WEfF oy ag A &
aY gR WY 3T 9T FaAT FL AT 5T gt
Y FET q9r wifsar ot gaw §, fearl
1t 7g IFAT @ §, AT I I TQ A1
78 & g a9 1. (swwam).. 3 fearai
T IFAT W § 1 AT gW FUAT
FE T OFEX @ OFAR T,
&, 99 &% T A | gA g I &gAr
g amadi g

SHRI HEM BARUA (Mangaldai) :
Whether land belongs to a Minister or a
Member of the Opposition is a small matter,
The movement is there. There should be
distribution of land to the landless people;
the movement is for that. Lunch hour should
not be cancelled ; it should continue........
(Interruptions.) There should be discussion of
this particular thing. It is wrong to call it
land grab movement ; you better call it land
liberation movement. Here is the President
of the Congress, Mr. Jagjivan Ram who is
said to have 100 acres of land. It is immoral
for any man to possess so much of land......
(Interruptions.)
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MR. SPEAKER: I propose that instead
of doing like this all of you should file the
area of your land so that we may know how
much each Member has got. If Members of
all parties including the Speaker file a state-
ment about the area owned by each......
(Interruptions.)

SHRI HEM BARUA : There are persons
who do not own a picce of land.

SHRI RAGHU RAMAIAH : I should like
to explain first of all that idea of cancellation of
the lunch hour is not mine. Actually it causes
me and my colleagues a lot of inconvenience.
We reluctantly agreed to it because of the num-
berof discussions. The legislative programme
is far behind. Recently we had restored the
post lunch zero hour also which is taking half
an hour or one hour every day......{/lerrup-
tions.)

SHRI RANGA : But we have extended
the session from 5 p. m. to 6 p. m.

SHRI RAGHU RAMAIAH :I am talk=-
ing about the post lunch zero hour. I am only
explaining the neced for finding more time.
S50 many discussions are there. The opinion
expressed was that there should be three hours
tothe resolution relating to land. How are
you going to find time? At the present
moment, Government have no intention of
extending the sestion. Therefore, we have to
find sometime. Itis up to the House ; if the
House does want lunch hour, I have no
objection.

SHRI BAL RAJ MADHOK : Let the
Government cut out its programme and let
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SHRI RAGHU RAMAIAH : Thisis the
situation as I explained. We are a respon-
sible body. Ifall of you feel that we should
not skip the lunch hour, we need not do so.
That para can be dropped out from this. Then
the motion will read that this House do
agree with the 52nd report of the Business
Advisory Committec presented to the House
on 12th August, 1970 minuns para 3, which
recommends that from Tuesday till the end of
the current session there may no lunch hour
and the House may sit from 11 a. m. to 6 p. m.
The whole of that para goes.

SHRI SHEQ NARAIN ross—

MR. SPEAKER : For God's sake, save
me from Sheo Narain. I beseech you. There
is so much noisc near me all the and the
second gentleman who provokes him is Mr,
Banerjee all the time.

SHRI S. M. BANERJEE : Sir, I do mot
provoke, but he asked me in the lobby.
“Why don’t you provoke ?"

MR. SPEAKER : So, how should we
take the decision of the Business Advisory
Committee ? In the past, from my experience
since the past one year or so, this is what I find.
They send their representatives. .. .

SHRI S. M. BANER]JEE rose—

MR. SPEAKER : Mr. Banerjee, are you
not tired of getting up every second ? This
automatic movement, supreme Nature has
given you. Now, I make a personal request
to you all. When the parties send their

our discussions take place...... (Interruptions.)

SHRI SHEO NARAIN (Basti): We are
not to be dictated llke this. We cannot be
bound by the programme of the Prime
Minister or other Ministers because they want
to go to Rumsia, We are here to serve the
country.

SHRI HEM BARUA: The House has
necver been extended under your dispensation ;
you have never done it. It is good you have
stopped it.

tives must not
commit themselves to anything unless theis
superior leaders agree to it or their party
agrees to it, because when you come and the
Committee takes a unanimous decision, and
then, when your own colleagues start opposing
it, it becomes a very awkward position and
then everybody addresses me, ‘“Mr. Speaker,
you fixed it and so on. Iam bound by your
decision.

rep ives, the repr

SHRI C. K. BHATTACHARYYA
(Raiganj) : There are precedents when the
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[Shri C. K, Bhattacharyya)

Housc modifies the report of the Business
Advisory Committee and adopts the reports as
modified.

MR. SPEAKER : The same Members
who agree to it there, start opposing it here.
You are talking of precedents. (Interruptions.)

SHRI BAL RA] MADHOK : I have stood
by whatever I have said there. I still swear by
what I have said.

SHRI RANDHIR SINGH : We appre-
ciate your difficulty.

ot forx Aroww g9, FA & GEw
Y gHA &F A fRar, A q9US q9F A
% fHgr—

Your hon. Chief Whip himself came and
broke the rules of the Business Advisory
Committee, None of us do that,

MR. SPEAKER : Nature has endowed
you with such a strong throat. So, do we
decide that the amendment moved by Shri
Mandal be accepted ? The provision about
lunch hour should not be accepted : there will
be lunch hour.

SEVERAL HON. MEMBERS : Agreed.

MR. SPEAKER : So, para 3 is deleted.
What about Saturdays ?

SEVERAL HON. MEMBERS : No, no.

SHRI 5. K. TAPURIAH (Pali): If
the Government do not care to extend the
session, we would not co-operate and we
would not accept sittings on Saturdays.

SHRI RAGHURAMAIAH : Here again,
it is not my suggestion—Saturday sittings.
But hon., Members wanted discussion on so
many subjects. How to find time ?

AN HON. MEMBER : Extend the session.

SHRI RAGHU RAMAIAH : If it is the
desire of the House, if the House does not
want it, T would not stand in the way.
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MR. SPEAKER : So, what is the decision
that we take about it ?

SHRIS. M. BANERJEE : Take votes,

MR. SPEAKER : For God's sake, let
there be mno interruption. When Mr. Sheo
Narain sits you get up.

SHRI S. M. BANER]JEE : What I wanted
to say was that it was an aspersion on the
Members of the Business Advisory Committee.
We do stand by what we say there.

MR. SPEAKER : Mr. Banerjee, will you
bave some patience now ? Now, what we
decide is, the lunch hour will continue. No
Saturdays will be taken. Yesterday, the
demand for 20 hours was accepted. So every-
thing was upget.

So, paragraphs 3 and 4 are omitted,

The question is :

“That this House do agrec with the
Fifty-second Report of the Business Advisory
Committee presented to the House on the
12th August, 1970, subject to the modifica-
tion that paragraphs 3 and 4 of the report
be omitted."”

13.42. hrs.
The motion was adopted

The Lok Sabha adjourned for Lunch till forty-five
minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at forty-
nine minutes past Fourteen of the Clock.

[M=. DepuTY SPEAKER in the Chair]

SHRI DHIRESHWAR KALITA (Gau-
bati) : Sir, on a point of order. I want to
know whether the House is continuing from
the morning or we have re-asembled after
lunch, because at 1.40 p. m. the Speaker
went away, he walked out of the House, with-
out mentioning whether the House is adjourn-
ed or not. He did not say that the House will
re-assemble at a particular time. He has said
nothing of that sort and records will prove it.
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SHRI RANDHIR SINGH (Rohtak) : It is
a technical error which should be ignored.

SHRI DHIRESHWAR KALITA : Sir, you
will remember that on a previous occasion, on
the Finance Bill, he committed the same big
mistake, So, I want to know the correct posi-
tion.

ot frwexr Wt (AgEAT) ¢ ITTSaN
agied, &% e ey a1 9g agT g
arg g, wfFa Qs # g8 99 aF a
ard gr oar & 1 3w arEEwm F g Ew
T qgen fagr s@m, SaF g F19
T ATAT | THY 938 & Q9T 59 g
g A Fa garwr AR, a8 "9 g
ararcr &5 & gy g asar & afew
T aed &1 sria & gfeewm ¥ ag
T ad § | AT F 9T I TgW I @Y
ot q@ T qIgT I MY TALZF AT
1 o f7y go & @ wr s
wfa # st § &R 9g AT F
B & wgm fF oA w9 A
sgaeaT F |

st g wm ( gFaar ) o fogd
Faz JaT # wygq fafaeet faw o®
FeHTS FgAT A 7% 4 fs ‘ot {Prwaw
fr wriFw faw’' wwfed s s 10 &
o9 gamr war ar | # gwwar g fF
qfF #fiFT qrga TIT & X gAY §F
Fg 7€ o, @A gEwr qgemar am
f& 7 faqoma & 1 @i9e dor @roar
T AT | TWFT ATH ATIE FT W AT
qar @ray oy 1 & =wgm 5 gad fax
FTE T @ AN AN FE TG A
Fgar @) 29 Frd ey Ay, FfET gARY
qriee faquad &1 qar awar wigd |

SHRI R. K.AMIN (Dhandhuka): The
monsoon session of the Lok Sabha used to be

for six weeks. This time, unusually, they have
shortened the period of the monsoon semion
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because the ministers want to go abroad and
they do not want to extend the session. Before
the recess the House said that it would not
sit on Saturday. The Minister says that he
will not extend it. A lot of business is waiting
for our discussion. Would he clarify the situa-
tion and say what he is going to do finally in
this regard ? '

SHRI N. K. SOMANI (Nagaur) : I have
a brief submission to make under rule 377. As
you know, whenever a Member of this
House is arrested by the police or any other
authority, he is supposed to send an intimation
stating the reason why the Member has been
arrested instead of just mentioning the parti-
cular section of the law under which he has
been arrested.

In my own case last week when I was taken
into custody and sentenced for one day, your
bulletin says that I was arrested by the Ins-
pector of Police, Prohibition Control, Bombay.
There have been very anxious and peculiar
enquiries as to how I got involved into liquor or
prohibition, when I was miles away from both
these matters. I want to clarify that I was
leading a party of satyagrahis against rice
ration in Bombay and got arrested for one day.

SHRI RANDHIR SINGH : Sir, about the
point raised by my hon. friends about the tri-
vial and technical omission by the hon.
Speaker, I may submit that the House was in
a sort of tumultous atmosphere and it is a very
small and petty matter.

SOME HON. MEMBERS : No, no.

SHRI RANDHIR SINGH : Now time is
being wasted on such a small matter. The time
of the House is very precious and should not
be wasted like this, No notice should be
taken of this.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, I am inviting your kind attention
to rule 15. It reads as follows :—

“The Speaker shall determine the time
when a sitting of the House shall be adjours
ned sine die or to a particular day, or to an
hour or part of the same day :
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[Shri Shri Chand Goyal]

Provided that the Speaker may, if he
thinks fit, call a sitting of the House before
the date or time to which it has been adjour-
ned or at any time after the House has been
adjourned sine die.”

My submission in this behalf is that the
Speaker had every authority to adjourn the
House up to 2.45 or any time he liked after
taking the sense of the House. Since he has
forgotten to do that, it was incumbent under
this proviso on him to issue a direction for the
Members to come and gather at 2.45. Since
that has not been done, I would submit that
this sitting of ours is not a sitting in accordance
with the rules. It may be a technical breach of
the rule, nonetheless it is a breach and I would
request you to give a ruling on this subject.
This omission has to be made up in some way
or the other.

ot oA g (FARE) oIw
a3 % daIwa qIat 9T gH auT qLAIE
agf #war =rfgy 1 @ frdr &7«
aQIREE gar & @Y g fowd gsr &%
@ & A AW @A ar A
ITF! g5Ed far @, TAFT IAOT H19
e o | XAFT W 0N FFA A ATAT
aifed | st e we gad feasar & fag
¥ 7% ¥ gug AFT @ A F@v
anfgd \ Forg wrer & fadr gw @l 93 &,
IgEr gh waAr Fifgd |

SHRI E. K. NAYANAR (Palghat) : For
the last two months, the Industrial Training
Institute teachers in Kerala have been going
on strike. I had written to the Industry Minis-
ter and the Minister replied that it was under
the control of the State Government. Kerala
is now under the President's Rule and I would

quest the Mini
ment.

d to make a state-

THE MINITER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : I also
agree it is a technical matter. But even asum-
ing that it is a technical matter, that the
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Speaker went away without saying anything—
he didnot even say that the House stood adjour-
ned—it means there was no adjournment at all
and the House is continuing—(Interruptions) .

SHRI DHIRESHWAR KALITA : How?
There were no proceedings in between.

SHRI RAGHU RAMAIAH : Therefore, if
you want to be too technical, you take it that
the House has not been adjourned and that
it is going on. You might have gone to the
Lobby but the House is going on.

SHRI DHIRESHWAR KALITA: How
can you say that? ([nterruptions)

SHRI RAGHU RAMAIAH : After all, we
know, in law a thing can be explicit and
implicit. He might not have said something
which was implicit. But it is understood by all.

MR. DEPUTY SPEAKER : Let us pro-
ceed with the business now.

SHRI DHIRESHWAR KALITA : What
is your ruling, Sir. (Inferruptions)

SHRI SURAJ BHAN : Otherwise, these
proceedings may also become invalid.

SHRI RANDHIR SINGH: How can it
be ? The Chair is occupied and we are here,
The House is going on.

MR. DEPUTY SPEAKER : Now, I was
not in the Chair. The Speaker was in the
Chair. I was informed duly by the office that
the House was to re-assemble at 2.45 P. M.
That information came from the Speaker’s
office. Therefore, as far as I am concerned, I
assume, he adjourned the House duly and
summoned it duly at 2.45 P, M.

SHRI DHIRESHWAR KALITA: The
office may know. How are we to know ? You
may have been informed by the office. But
the Members were not informed.

SHRI RANDHIR SINGH : How can he
challenge your ruling, Sir,
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it forarwex wr (FaaA) @ anft wAT
mar & 5 g1eg wea Agf garr | § SmAar
SRATg T s A Fqwdg?
MR. DEPUTY SPEAKER : As far as I

am concerned, that is the position. I am clear
about it.

SHRI DHIRESHWAR KALITA : But our
position is not clear.

MR. DEPUTY SPEAKER : You can take
it up with the Speaker if you want.

About the point raised by Mr, Somani. I ~

am sorry, that misunderstanding might have
crept in, I have looked into the record. This
gentlemen’s title is : Inspector of Police, Prohi-
bition Control. Only his title has been given.

SHRI R. K. AMIN : What about my
query ?

MR. DEPUTY SPEAKER : We have had
enough discussion about that in the pre-lunch
session in regard to the business of the House
and all that. We came to certain conclusions
about it. We did not pursue it further,

Now, the Railway Minister is going to make
a statement regarding yesterday's accident.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : We have submitted a Call Attention
Notice. .

MR. DEPUTY SPEAKER : You are too
late now. You should have taken the opportu-
nity when other Members got up. I have now
called the Railway Minister.

14.57 brs.

STATEMENT RE. RAILWAY ACCIDENT
AT KHAGA

THE MINISTER OF RAILWAYS (SHRI
NANDA): On 12.8.70, at about 05.32 hours
while train No. 40 Down Delhi-Howrah Janta
Express was running between Sath Naraini
and Khaga stations on the Kanpur-Allahabad
double line broad gauge section of the Nor.
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thern Railway, the train engine and five
coaches marshalled third to seventh from the
train engine derailed near the down distant
signal of Khaga station. The second coach
from the train engine did not derail and the
fourth and sixth coaches were canted towards
the Up main line and fouled it. Train No. 7
Up Toofan Express, which ran past Khaga
station at 05.31 hours, collided with the fourth
and sixth coaches of the train No. 40 Down
Janta Expreas which are fouling the Up main
line and the engine and nine coaches of 7 Up
Toofan Express were thereby damaged but
there was no derailment.

As a rusult of this accident 9 persons sustai-
ned grievous injuriecs and 20 others received
minor injurics. The Assistant Medical Officer
Fatehpur who on receipt of advice regarding
the accident reached the site by road, rendered
first aid to the injured persons and brought
them to Fatchpur by No. 7 Up Toofan Express.
The 20 persons who had received only minor
injuries were allowed to proceed onwards after
being rendered first aid and the 9 grievously
injured persons were admitted in the eivil
hospital at Fatehpur, where one of them subse-
quently succumbed to his injuries. Another
injured persons, a railway employee, was remo-
ved to railway hospital at Kanpur and the
remaining persons are still in Fatehpur Civil
Hospital.

15.00 hrs.

Ex-gratia payment of Rs. 500/- to the next
of kin of the passenger who died and Rs. 200/-
each to 4 grievously injured personsand Ras.
100/- each to the other 4 grievously injured
persons has been arranged.

SHRI DHIRESHWAR KALITA : Rs. 500
for one life ?

SHRI NANDA: This is an immediate
ex-gratia payment.

It is reported that a trolly-man and his wife
who were passing by, noticed some persons on
the track at the spot where the accident took
place, under suspicious cdrcumstances, and
challenged them whereupon the miscreants fell
upon him. The trollyman ran to summon aid



